
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH, AHMEDABAD. 
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Applicant (s). 

Adv. for the 
Petitioner (s). 

Versus 

- 	t- 	 Respondent (s). 

	

'4 	Adv. for tha 
Respondent (s). 



O.A./488/90 

Shrj Harirain DUDe 
Western Railway, 
ua ndbdham 
Quarater NO.10 5/A, 
Railway Colony, 
uancihidharn. 

Versus 

Union of India 
Through: 
General Manager, 
Western Railway, 
Churchgate, 
Bombay. 

Divisional Railway 
Manager, Western Railway, 
AjmeL,iY±a Rajasthan. 

'. Djvinial.. :ea echanical 
ingiuer 	d) test: re &ui Lay, 
Gandh idharn. 

Coram : Eieri'hle Ar. P.h.Trivedi •., Vice Chairman, 

i1on'nIe lir. 3... 	harrna •. . Juciciai ernber. 

LL1 2L. 

er : i:n1 hle :r. J.. Oharia 	; Judicial Aembr 

heard hr. Jayant ?atel and i'r. t.. Avaca, learned 

advocates ior the a: :iicant and the respondents. 

In Lhe orescnt a nlicati:;n the anlicant 

valuntarily retired sore tine in 1'i389 and subsequent 

t that he wee departmenta tv served a notice to 

vacate the railway quarter which was alloLted to him 

by virtue of his beinc: in active srvice. It ar ears 

g1rom the record that there is a netice Under sectin 4 

of the uhlic Premise Act, 1971 rearding evictine 

from the licenced premices. This Tribunal does nt 

exercise the jurisdicti n in CJ5 :. covered under the 

aforesaid Act. The application, tbe.t:efore, is not 

maintainable. The a'piicant is allowed to withdra: 

the petition. The application, tierelore, is dismjened 

as withdrawn. 

J.e'.arma) 
	

( P.s. 'rivedj) 
udicia! iiernbe.r 	 Vice Ohairnan 


